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Overdrafts by States *

10014. SHRI SAT PAL KAPUR: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Reserve Bank of 
India had threatened to dishonour all 
bills and cheques issued by the Pun­
jab Government i f  it did not take

emergency measuv - r?- nosit the
money overdrawn by it,

(b ) the overdraft limit of each 
State;

(c) the amount of overdrafts stand­
ing in the name of each State: and

(d) whether some other State Gov­
ernments have als0 been warned m 
this way and if so, the particulars 
thereof and if not, the particular 
reasons for threatening the Punjab 
Government?

THE MINISTER OF STATE IN  THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a ) and (d ). As the 
Government of Punjab went into 
overdraft on the Reserve Bank of 
India in April 1974, the Bank com­
municated with the State Govern­
ment to inform them of the overdraft 
position and to caution them against 
the contingency of stoppage of pay­
ments if the overdraft continued for 
more than seven successive days. 
Such communications'are sent by the 
Reserve Bank of InTJia in the normal 
course when any State Government 
runs into an overdraft.

(b ) There is no “overdraft limit”  as 
such for any State. The normal ways 
and means advances limits for each 
State are given "In the attached state­
ment excluding the special/additional 
special ways & means advances limits 
allowed on the basis of their holdings 
of securities.

(c ) The overdrafts o f the State 
Governments as on 7th May, 1974 
were as follows;:

(Rs Crores)

1. Bihar 41.32

2. Assam 0.02
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StiUnM t

Limited for Normal Ways & Means 
Aecomnndatkia from B e «m «  

Bank of India

(Rs. Crores)

States Clean ways
& means 
from 
i-S-1972

X. Andhra Pradesh 6-00

2. Assam 2 40

3- Bihar 4 20

4- Gujarat 4*20

5- Haryana 1 80

6. Himachal Pradesh i • 20

7- Karnataka 4 80

8 Kerala 3 60

9- Madhya Pradesh 4 80

IO. Maharashtra 9 00

i i . Manipur 0*60

12. Meghalaya 0 60

13 Nagaland 0 60

14 Orissa 3 60

15. Punjab 3 60

16 Rajasthan 3-6o

*7- TaMtft Nadu 6 60

18. Tnpuia o-6o

19. Uttar Pradesh 10*20

20. West Mengal 6 00

T otal : 78-00

NOTES: (1) In addition to the above, 
the States can draw 
special ways and means 
advances based on the 
holdings o f Government 
of India securities

(2) Jammu It Kashmir 
1 Government do not bank

with the Reserve Bank 
of India.

Recovery of income tax from C«m- 
mlasioa paid ft© U C  areata

10015. SHRI SAT P A L  KAPUR:
W ill the Minister of FINANCE 

be pleased to state:

(a ) whether Income-tax is deduct­
ed at source from the commission bill 
of each agents of the L ife  Insurance 
Corporation irrespective of the fact 
whether he falls in the category of 
Income-tax assessees or not and if 
so, the justification thereof,

(b ) whether all the agents in vari­
ous branches of the L IC  , Delhi 
Division have been given the income 
certificate showing the Income-tax 
deducted during the year 1973-74 and 
sent to the agents concerned so that 
Ubey could claim refund of the amount 
so deducted, and

(c) what help Government propose 
to provide m getting the claimed 
amount refunded?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R GANESH) (a) Section 194D of 
the Income-tax Act, 1961 provides 
that with effect from 1-6-1973 income- 
tax at the rates m force shall be de­
ducted at source from income by way 
of insurance commission, the late in 
force for the financial year 1973-74 
being 10 per cent The Life Insuran­
ce Corporation has accordingly been 
deducting tax from the Commission 
earned by the agents save m cases 
where an agent famishes a certificate 
from the Income-tax Officer under 
5ection 197 of the Income-tax Act, to 
the effect that the L .I.C  may de­
duct income-tax at such lower rates 
as specified in the certificate or deduct 
no tax, as the case may be

(b ) The L .I.C . Delhi Division is 
expected to issue income certificates 
showing income tax deduction dur­
ing the financial year 1973-74 Shortly.




